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AUTHORITATIVE ENGLISH TEXT

BILL NO. 15 OF 2023

THE HIMACHAL PRADESH MUNICIPAL SERVICES
(AMENDMENT) BILL, 2023

ARRANGEMENT OF CLAUSES

Clauses :

Short title and commencement.

Amendment of section 3.

Amendment of section 4.

Amendment of section 5.

Amendment of section 20.

Insertion of SCHEDULE-III and SCHEDULE-IV.
Repeal and savings.

NNk W=

BILL NO. 15 OF 2023
THE HIMACHAL PRADESH MUNICIPAL SERVICES (AMENDMENT) BILL, 2023
(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL
further to amend the Himachal Pradesh Municipal Services Act, 1994 (Act No. 11 of 1994).

BE it enacted by the Legislative Assembly of Himachal Pradesh in Seventy-fourth Year of
the Republic of India as follows:—

1. Short title and commencement.— (1) This Act may be called the Himachal Pradesh
Municipal Services (Amendment) Act, 2023.

(2) It shall be deemed to have come into force on 23 day of August, 2023.

2. Amendment of section 3.—In section 3 of the Himachal Pradesh Municipal Services
Act, 1994 (hereinafter referred to as the “principal Act”),—

(a) after sub-section (1), the following sub-section shall be inserted, namely:—

“(1-a) There shall be State Level Municipal Corporation Services comprising of the
posts in Municipal Corporations, established under the Himachal Pradesh Municipal
Corporation Act, 1994 (12 of 1994) and as shown in the Schedule-III of this Act.”; and
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(b) in sub-section (2), after the word, sign and number “Schedule-1, the words, signs and
number “or Schedule-III, as the case may be” shall be inserted.

3. Amendment of section 4.—In section 4 of the principal Act, in sub-section (3), after
the word, sign and number “Schedule-I”, the word, sign and number “Schedule-III" shall be
inserted.

4. Amendment of section 5.—In section 5 of the principal Act, in sub section (1), after
the word sign and number, “Schedule-I1, the words, signs and number “or Schedule-IV, as the
case may be” shall be inserted.

5. Amendment of section 20.—In section 20 of the principal Act, for the words, sign and
numbers “Schedule-I and II” the words, signs and numbers “Schedule-I, 11, III and IV” shall be
substituted.

6. Insertion of SCHEDULE-III and SCHEDULE-IV.—In the principal Act, after the
SCHEDULE-II, the following SCHEDULES shall be inserted, namely:—

“SCHEDULE-III
[See section 3(1-a)]

S1. No. Name of Service
1 2

HIMACHAL PRADESH STATE LEVEL MUNICIPAL CORPORATION SERVICES OF—

I. Executive Engineer

2. Assistant Engineer

3. Administrative Officer
4, Superintendent Grade-I
5. Superintendent Grade-I1
0. Chief Accountant

7. Chief Sanitary Inspector
8. Private Secretary

9. Personal Assistant

10. Secretary

11. Junior Engineer

12. Draughtsman

13. Senior Assistant

14. Statistical Assistant

15. Accountant

16.  Junior Accountant

17. Sanitary Inspector

18.  Community Organizer
19. Stenographer

20. Steno Typist

21. Surveyor

22. Sanitary Supervisor

23. Work Supervisor {Redesigned as Technician (Supervisor)}
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24.  Computer Assistant

25. Driver

26. Meter Reader

27. Meter Mechanic

28. Technical Mechanic

29.  Junior Office Assistant (IT)

30.  Junior Draughtsman/Assistant Draughtsman
31. Clerk/Junior Assistant

32. Data Entry Operator

33. Ferro Printer

34, Laboratory Technician

35. Technician (Carpenter, Mason, Blacksmith, Electrician, Fitter/Plumber, & Mechanic)
36. Male and Female Health Worker

37.  Tailoring Teacher

SCHEDULE-IV
[See section 5(1)]

S1. No. Name of Service
1 2

Architect Planner

Corporation Health Officer/Health Officer
Town Planner

Veterinary Public Health Officer

Law Officer

Planning Officer

Naib Tehsildar

Veterinary Pharmacist

PN DB LD =

9. Deputy Controller Accounts
10. Section Officer (F&A)

11. Assistant Architect Planner
12. Kanungo

13. Patwari.”.

7. Repeal and savings.—(1) The Himachal Pradesh Municipal Services (Amendment)
Ordinance, 2023 (3 of 2023) is hereby repealed.

(2) Notwithstanding such repeal any action taken or anything done under the Ordinance so
repealed, shall be deemed to have been done or taken under the corresponding provisions of this
Act.

STATEMENT OF OBJECTS AND REASONS

The Himachal Pradesh Municipal Services Act, 1994 (Act No. 11 of 1994) was enacted for
the integration, recruitment and conditions of municipal services in the State of Himachal Pradesh
and other matters connected therewith. Since, there was only one Municipal Corporation in the
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State namely the Shimla Municipal Corporation, therefore, the posts of Municipal Corporation
were not included in the State level services and only the posts of Municipal Councils and the
Nagar Panchayats were made the State Cadre. Now, four new Municipal Corporations have been
constituted at Dharamshala, Solan, Mandi and Palampur. Therefore, the posts of the Municipal
Corporations are also required to be included in the State level services.

Since the Himachal Pradesh Legislative Assembly was not in session and the Himachal
Pradesh Municipal Services Act, 1994 (Act No. 11 of 1994) had to be amended urgently, therefore,
the Governor, Himachal Pradesh, in exercise of the powers conferred under clause (1) of article 213
of the Constitution of India promulgated the Himachal Pradesh Municipal Services (Amendment)
Ordinance, 2023 (Ordinance No. 3 of 2023) on 17" August, 2023 and the same was published in
the Rajpatra (e-Gazette), Himachal Pradesh on 23 August, 2023. Now, the said ordinance is
required to be replaced by a regular enactment without any modification.

This Bill seeks to achieve the aforesaid objectives.

(SUKHVINDER SINGH SUKHU)
Chief Minister.

SHIMLA :

FINANCIAL MEMORANDUM

—Nil—

MEMORANDUM REGARDING DELEGATED LEGISLATION

—Nil—
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